THE INSTITUTE OF CHARTERED ACCOUNTANTS OF INDIA
{Set up by an Act of Pardiament)

ICADTC/2015-16f Rep - 20 10 July, 2015

M= Anita Kapur,
Claairperson,

Central Board of Direct Taxes
Ministry of Finanoe,
Government of Tdia,

BMorth Block,

Phosar Dhalhi-1 10 (4

Madam,

Sub: Requesi Lo grant exlension in due date of filing Inceme Tax Relurn for the AY
2ms-16

The Cemdral Board of Direct Taxes, in exercise of powers conforred wsder section 119 of
the Income Tax Act, 1961 has extended the doe date for fling income tax returos, in bemmis
of clause (o) of explanation 2 to sub-section (1) of section 139 of the Income Tax Act, 1961
for Assessment Year 2005-16 from 317 July, 2005 to 31 Avwgaast, 200 5.

Cur members have raised concerns with regand 1o due 0 date of fiting of efum of
companics and firms, Mormally, an Individaal or HUF has four months i.e. April o July,
tor fite theic Income Tax Beturns as the forms are generally notified by the month of April
of it relevant Assessinent Year, Stooe, TTR Formes for the AY 200516 wens pobified i the
last week of Jume, assessees are left with ONLY bwo months o fle their lncome Tax
Firtuiris.

Our members e, Charlered Accountants are pequired o comluct awdil of the companies
anid firmys ard furnish aodit reparts and returns up to 300 September, 2005 Since due date
of filing of retwrmn for individuals ad HUF bas been externded up to 31 Aagust, 2015
majority of the chartered accountants will boe busy in filing their income Ly returns,
Homwe, they woulkl pol get sufficient timae to file audit reports and inceme tax returns of
the companies efficiently. This will cause great bardship siwe delav shall makse the
assesser Dable to interest and peralty. [Uis peetinent to note that even income tax refurm
form Lor the Company assessees 15 yvel to Be notifed.
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There should be stability in the content of the returns so that the forms should stabilize
and taxpayers as well as tax consullants can delegate the lasks confidently.

In arder o enable smooth fling of relurm of income, we humbly request your poodsell to
grant extension for filing of income tax return for AY 2015-16 upto 30% Seplem ber, 2015 in
case of individual or HUF and upte 31% December, 2015 in case of companies. As a
consequence, Tax audit returns abso may be extended upto 31st December, 2005,

We fully respect and support the efforts of the pew governmenl lo caplure more
information in the x relurms, Our ondy nigquest is that such exercises should nol
unintentionally also reduce the time period available 0 the tax payers and their
vonsultants Because the numbier of tax payers increase every year and the available ime is
already less with the resulf that lax payers and corsultants work overtime, Let us make
the tasks less taxing as far as possible to the citizens.

Hoping for a lavorable response.

Yours faithiully,

CA. Tarun Jamnadas Ghia
Chairntan, Direct Taxes Commiltee
The Institute of Chartered Accountants of India

(tarunghiaca@yahoo.couin)
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